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16.34 hrs.

PUBLIC SECTOR IRON AND STEEL

COMPANIES (RESTRUCTURING

AND MISCELLANEOUS PROVI-
SION Bill

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir.
I beg to move:

“That the Bi]] to provide for re-
structuring of the Iron Steel com-
panies in the public sector so as to
secure better management and grea-
ter efficlency in their working and for
matters connected therewith or in-
eidental thereto, be taken into consi-
deration.”

Sir, in this connection, all I would

like to state is that at the stage of in- -

troduction my esteemed friend, Shri
Stephen made a few points and in ans-
wering those points—before the Bill
was introduced— I have taken care to
see that certain amendments are
brought forward from the Treasury
Benches. I have nothing raore to odd,
This is merely an enabling Bill to bring
to fruition what was started by my
illustrious friend, Shri Mohan Kumar-
amanglam, when he was Minister of

Steel.

Sir, he started the Steel Authority of
India as a holding compary ultimately
with the object of making the produc-
tion units as units of this. This is all
that is sought to be done. OUne thing
that was left out about refractories is
being correcteq through certain amend-
mentsg being brought forward from the
- treasury benches. Then clauses 6, 8
and 10 need to be dropped and ceriain
consequential drafting amendments
will have to be taken up. With these

words I move.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for re-
structuring of the iron tnd steel com-

panles in the public sector so as to
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secure better management and grea-
ter efficiency in their working and
for matters connected therewith or
incidental thereto be taken into con-
sideration.”

Is Mr. A. K. Roy here? Iie is n>t here,
Then Mr, Rama Chandra Mallick.

SHRI RAMA CHANDRA MALLICK
(Jaipur): Mr. Chairman, Sir, I am
grateful to you for the opportunity you
have given to me to speak anda move
my amendments to the Bill, that is,
The Public Sector Iron and Steel Com-
panies (Restructuring) and Miscella-
neous Provisions Bill, 1977, which has
already been introduced by the Hon-
ble Minister of Steel and Mines, Shri
Biju Patnaik. My amendments are
very simple and I hope the Hon'ble
Minister will kindly accept my amend-
ments as printed under item No. 3 of
the Amendments List.

Sir, the Statement of Objects and
Reasons given at the end of the Bill
are very clear. The hon. Minister has
clearly explained in para 3 of page 12
of the Bill, It says:

“3. Restructuring as aforesaid is
undertaken to secure better manage-
ment of, and greater efficiency in, the
working of public sector steel plants.
The terms and conditions applicable
to the employees would remain un-
altered.”

The Bill seeks to achieve the above
object. Sir, so0 many Companies are
there in the country like Hindustan
Steel Limited, Bokaro Steel Ltd,
Salem Steel Ltd., SAIL International
Ltd, Bhilai Ispat Ltd., Rourkela Ispat
Ltd. and Durgapur Mishra Ispat Ltd.
which are wholly owned subsidaries
of Steel Authority of India Ltd. These
will be merged with SAIL and will
function as units of SAIL. Sir there
are so many companies in this country
but unfortunately no company is
functioning efficiently and properly
we and as desired by the Government
as well as the people of our country.
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Sir, the Hon’ble Minister has intro-
duced this Bill at the appropriate
time, I must say through you, Mr.
Chairman, that the Hon'ble Minister
has always been considered by the
Nation to be dynamic and pains tak-
ing leaders to one of the most effi-
cient, energetic, hold the heavy res-
ponsibilities which require confidence
and trust of the people and much of
what he has done is a reflection of
his ability to see goodmess in others.

Sir, our country has produced many
diamonds and jewels who could find
suitable place in the Crown of India
and his name also will certainly shine
with splendour in the Crown of India
and his name also will certainly shine
with splendour in the Crown as a
distinguished person of deep learn-
ing, a great thinker and popular fore-
sighteg eminent politician. The Bill
which the hon. Minister has brought
forward will definitely solve the pro-
blems.

Steel plays an important role in
nation development and this Ministry
is dealing with that subject. I visited
s0 many steel plants as a member of a
commiltee and I talked to many em-
ployees. It is a matter of regret that
local people are not getting chances
of employment in steel mills and I
want to draw the attention of the

“"hon. Minister to this. 1 visited Rour-
kela Steel Plan also and had a talk
with the general manager. The popu-
lation of Scheduled Castes and Tribes
in Orissa is more than 40 lakhs, They
started a training centre for Sche-
duled Tribes only; there is mot a
single student belonging to the Sche-
duled Caste and I suggested to the
manager and he promised to make
provision in this regard. I urge upon
the hon. Minister to direct the steel
plant authorities to take in more
local people, especially Scheduled
Castes and Tribes. With these words
I support the Bill. I have moved
amendments Nos. 6 to 14 print-
ed in List No. 3 which I request the
hon. Minister to accept.
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SHRI C. M. STEPHEN (Idukki): I
rise to oppose the Bill as strongly
and vehemently as possible.

SHRI BIJU PATNAIK: Last time
he went on record that he does not
oppose the Bill. 1Is jt the division
which now makes him oppose?

SHRI C. M. STEPHEN: I am op-
posed to this Bill in principle because
the basic national policy is involved
and I should appeal to all sides to
examine this Bill dispassionately and
objectively. I opposed it at the intro-
duction stage as an indication of the
strong feelings that I had. All that
glitters is not gold ang the Bill is
not all that innocent as it appears. The
importance of steel is too well
known to be emphasised. Before In-
dependence it was in private hands
and our production was so low ang so
minimal and we had to make strong
efforts, after Pandif Nehry emphasised
the importance of heavy industries
ang the development of self sufficien-
cy in iron and steel and mining. But
the history of our effort has been a
chequered one, it has miot been very
successful. With foreign collabora-
tion steel mills were put up by us.
There was HSL, which ran three units
viz., Durgapur, Bhilai and Rourkela.
Subsequently Bokarg came in; a new
company came in there. There was
the Burnpur factory which was under
the auspices of a private hand. From
‘64 to 74" if you see our production
capacity wag aroung 8.5 million ton-
nes, our production stagnated at or
around 4.5 million tonnes and except
ing for Bhilai, most of the other con-
cerns were working in a very bad
way. A Committee was appointed in
1972 to go into the question of the
malady which is_besetting the indus-
try and why it is that inspite of ex-
pert knowledge and skill of our work-
men and sufficient production capacity
availability of inpuis and all that, we
are not able to make a breakthrough.
So, this question was considered by
a high level committee wunder the
Chairmanship of Mr. Pathak, Member
of Planning Commission and with such
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distinguished per¥ons as Mr. Rajya-
dhaksha as its Member. They con-
sulted the international area, consul-
ted experts, had a very detailedq in-
vestigation and they submitted a re-
port. Their finding was that there was
lack of coordination between different
areas and units which are to make
for the contribution of the production
of steel. That was where the whole
thing floundered and that has got to
be corrected. They also recommend-
ed a very massive investment for
technical development and this was
the recommendation that came. Mr.
Mohan Kumaramangalam, after he
assumed charge, examined this and ke
had a very detailed discussion and he
came to the conclusion that a massive
investment was not called for at that
stage unless those deficiencies were
rectified. What was necessary accord-
ing to him and according to the Com-
mittee also was that production units,
units which would be giving inputs as
also projecting from out of this enter-
prise, designing and planning efforts
and teking over the turnkey projects
even in the jnternational area, coal
mining—all thesg things mustf be
taken together so that the manage-
ments of the units may not have to
be hunting from Ministry to Ministry
trying to resolve their problemg go-
ing after the files. Therefore, a con-
solidated sort of arrangement must be
there. One important principle that
was incorporated was this. Rather
than putting this mammoth enter-
prise under the charge of bureaucrats
in the Ministry, there must be indus-
trial units, industrial units which are
concerned with these different dis-
ciplines and there must be a hold-
ing company which would coordinate,
guide, supervise iron out and ease
out the frictions that may be develop-
ing from unit to unit, from the sup-
ply of inputs, from the taking of the
inputs and selling out the products—
all these things must come together
and this was the proposition that was
put forward, The concept of a hold-
ing company came in and the hold-
ing company what is now known as
the SAIL was established which is
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described in this Bill as an Inte-
gral Company SAIL was establish-
ed. SAIL took under its wing the
HSL, which means the three plants
I mentioned viz., Durgapur, Rourela
and Bhilai, then Bokaro and then
other areas where efforts were being
made like MECON which is engaged
In the desigining and planning.
NMDC which is engaged in coal min-
ing, HSCL engaged in putitng up
plants in the country and outside, and
Bharat Refractories engaged in pro-
duction of bricks for the furnaces of
all the mills. The entire picture is
there. The advantage was, there is
autonomy as far as production is con-
cerned. There is non-official and offi-
cial combined supervision gong om
So much so, there is checking at two
places, Bureaucratic bungling and
corruption has not got a large place.
There is screening. SAIL is ironing
out the frictions developing. Exper-
tise is being transferred from uynit to
unit for carrying on the entire huge
enterprise. The result is there for
everybody to see. Whereas our pro-
duction stagnated at 4.5 million ton-
nes from 1965 to 1974, after SAIL
came into being, within 4 years, we
had a breakthrough. Even in the first
year 1973-74 we had an increase of
production to the tume of 13 per cent
in 1974-75 to the extent of 19 per
cent and in 1975-76 to the extent of
20 per cent. So, within three years,
time our production jumped up from
45 to 7.6 million tonnes against a
production capacity of 8.5 million
tonnes. This was a marvelous achie-
vement. TUntil then we were import-
ing steel and iron to the tune of Rs.
400 crores. This import was stopped
and it was conflned to the import of
Rs. 50 crores worth of specialised steel
only,

SHRI BIJU PATNAIK: Come to the
Bill now.

SHRI C. M. STEPHEN: This is a
fundamental matter. You may pass
this Bill with your majority, but we
are going hammer and tongs at it.
This is a deviation against the natio-
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nal policy. That is why I do not
want to be beckled that way,

SHRI O. V. ALAGESAN (Arkon-
am): Why Is the minister in a hurry?
2/1]2 hours have been allotted for
this.

SHRI C. M. STEPHEN: As I said,
the import of steel was stopped and
we managed to start exporting steel
and steel products to the tune of Rs.
400 crores. This is the four-years ac-
hicvement of SAIL. When you say
it must be restructured, you must ex-
plaiin how it has failed and why a
new policy is necessary. The entire
concept of h6.ding company is being
givcey up. There can be difference of
opinion. One may say that consoli-
dation of all the units under one mo-
nolithic management is not good.
Others may say consolidation is good.
I do not want to comment about that.
But you are taking away from SAIL
and putting directly under the mini-
sfry a very sensitive area. First is
mining. The entire NDMC is being
put directly under the Ministry. Then,
in respect of international contracts
and taking over big and turn-key pro-
jects, you are handing over directly
to the Ministry the huge contracts in
fhe international field. You are hand-
ing over to the Ministry refractories.
You must realise that there is a
competitor in this country, Dastur &
Co. Dastur & Co. was having the
whole field hers. MECON is now
coming. Dastur & Company has been
shown its place. Now you are taking
MECON away. Un8er SAIL Dastur
& Company was fried. Today you are
putting MECON under vour Ministry
Dastur and Company will be having a
flourishing period. Their privale en-
terprise wil go ahead. An area where
SAIL proved to be a No. 1 concern
angq produced a result, there complete
reversal is taking place. You are
speaking about decentralisation of
power. Is this decentralisation of
power] Something which was de-
centralised. which proved its worth,
which proved its competence, which
challenged the international competi-
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tors, which put the private profiteer
in his place—the whole thing is being
dismantled and’ you are taking it
away under the wings of your Mini-
stry. I do not want to cast aspersions
against anybody, but doubts come up
when Mr. Biju Patnaik wants to take
over the NMDC under the direct wing
of the Ministry., Knowing as we do
the interest of Mr. Patnaik in the
mining industry, doubts do come. Why
this is being done, I do not know. If
that is not, I withdraw.

SHRI BILJU PATNAIK: You had
better withdraw. You withdraw
many things.

SHRI C. M. STEPHEN: In the in-
ternational field, we are now able to
stand up against any competitor. Why?
One of the factors is, this is a part
of a huge enterprise, about Rs. 2200
crores worth of an enterprise, there is
part of which our HSL eats or MECON
eats. Therefore, backed up with that
huge enterprise we go to the interna-
tional filed, put up our quotation
against the US Steel or the German
firm. Against those firms we put up
our proposals and we get our quota-
tions accepted. Then contracts are
being concluded. Will that advantage
be available? Once you take it awav
from this huge enterprise, once you
pul it under the direct charge of tre
Ministry with no other know-how
at their command, is this advantage
any more available? Mr. Patnaik will
have to explain as to why it has be-
come necessary. Here is a picture of a
period 1973 onwards where a particulsr
arrangement completely proved its
worth. In the national picture you
cannot find any other area where i1his
has “been completely proved—Rs. 400
crores worth of goods exported every
vear. 4.5 million tonnes of pro-
duction increase to 7.5 million tonnes
of productior, Dastur & Co. put in
its place. The international firms are
put in their place and we are making
a break-through on the international
field for purposes of ygontracts ard
taking over the turn-key projects. In
the Arab world we are today a favou-
rite. Why? The Arab world looks
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us fo who is making the offer. The
SAIL is making the offer., What is
their capacity and financial capability?
Their investment is Rs. 22000 mi'lon
armd production units are giving aec-
countability for 8.5 milllon tonnes today
" _and production capacity, as stated in
the Objects and Reasons, is 12.35 m:l-
lion tonnes. With experts’ galore ex-
perience sufficient, it has been provcu
today that we are able to challenge
the biggest of cartels in the world and
get the products to the different areas.
Why is this process being reversed?
This is a complete dismantling of
something that is achieved. 1Is that
the policy of the Janata Party—dis-
mantling everything, You are dis-
mantling everything; CSIR. Sama-
char and SAIL. Is this your
policy? Is this decentralization, i.e.,
taking over the whole thing wunder
your wing—MEKON, NMDC, HSCL
i.e. all separaie companies today under
the supervisory eye of the SAIL? You
are taking them: away completely and
putting them in your pocket. Is it
decentralization? What a wonderful
idea of decentralization? It is con-
centration, it is grabbing, it is swal-
lowing and putting them completely
in your stomach. It is not decentra-
lization. It is centralization with a
vengeance. It is not decentralization.
This is dismantllng for bureaucrea-
tization, this is de-nationalization for
officialization. This is not decentrali-
zation. This is going against the in-
teresis of the nation. This is the
reversal of the national policy which
stood the test of experience and prov-
ed its worth by sheer performance.
Therefore, Sir, this reversal of the na-
tional policy has got to be opposed
tooth and n&il. Unless you are able to
say: “This wag the defect of it”, there
is no justification at all.

19 hrs.

I am reminded of an argument Mr.
Patnaik put forward at the introduc-
tion stage. He said that nowhere
in the world were construction, desig-
ing international sales handled by the
producing concerns.” May I say that
it is not the case at all? For example
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let us take United Steel and the Kai-
sers. They have got their subsidiary
companies who take over this cont-
ract. And the Canadian concern Mit-
chell” which is a subsidiary of the
United Steel. We have entered into
contract with them. It is not as if
international companieg don't have
their subsidiaries engaged in these
disciplines, They have. All these
big concerns have their subsidiaries
engaged in it. Expertise is develop-
ing in the steel industry. It has got
to remain as an integrated whole and
it must be available in the service of
the nation, It is this way that the
U.s, Japan and Germany flourished.
If you want to clear the way for-
those cartels fo cofre along, I have
nothing to say. Multi-nationals have
their free play in this country. I do-
n't want to go into the question as to
who was responsible. Let ug look at
the national interests and see whether
multi-nationals should have a free
play. We are a developing country.
Here we have the capability to chal-
lenge the multi-nationals. We are be-
ing  disabled. Wherever national
interests are involved, let wus
not go ahead with adventurism and
the hazardous enterprise of dismant-
ing and destroying things. It is
easy to destroy; and not easy
to build up. Here is something
which has been Bulit up; and it has
proved its worth, ‘There is a team of
officers. By their working together,
an atmosphere has developed. They
know who is who. Top management,
middle management, lower manage-
ment and workers are working to-
gether. A sort of consultative arr-
angement has come about. A gort of
workers' participation has come about.
An integrateq thinking has come
about. Everybody is feeling
that the other unit is his own, as well.
That atmosphere is being finished.
You are creating a competition as
between them, not in the national in.
terest., but in self-interest. It ;s a
very misearable state of affairs. It is
destruction par excellence. Let us
not do that; that is all the appeal I
have to make. This is the beginning



311 Public Sector Iron and FEBRUARY 23, 1978 Steel etc. etc. Bill 1 312

IShri C. M. Stephen]

of a very disastrous course. and the
time will prove that we are launching
out on a disastrous course, which will
be to the detriment of the national in-
terest. Let us go chead in the inter-
national field, where we can make our
impact felt. If any interest there is,
any arrangement there is, understand-
ing there is, if we want to make the
way ciear for the international cartels,
be it of Germany. Japan or United
States, so that they may have their
contracts and everything. and reduce
India to a situation in which we must

be satisfied with cottage indusries »nd

small-scale indusries only, I have ~oth-
ing else to say. If, on the other hand,
the 60 crores of people of this natien
with all their expertise and scientific
knowledge, if vou want that nation to
march forward with giant strides i3 it
is capable of, for heaven’'s sake, do nct
‘tear it into pieces and do not dismentle
the beautiful structure, the magnificant
structure that has been raised.

It is in this anxiety, in this earnest-
ness that I raise my voice of protest
against the Bill, and I do appeal with
folded hands to the Minister to have 2
second look Into the whole thing.
Many progressive friends I find today
in the Janata Benches. I would ap-
peal to them to have an objective look
and consider whether this is in 1he
national interest, whether, after all,
this disastrous course is necessary, I
‘tell them that it is not necessary, and
am ,very sure their copscience will
I am sure they have got the courage
to suy ‘“thus far and no farther”.

With these words, I oppose this Bill
as vehemently, as strongly, as passion-
ately, as irreconcilably as possille,
and I appeal to the Minister to with-
draw the Bill. Finally, I record my
opposition to this Bill
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SHRI R. KOLANTHAIVELU (Tiru-
-chengode): Mr. Chairman, Sir I want to
.say a few points for the consideration
of the Minister. As has been pointed
out by hon. Members, by merging these
companies, the nMinister should not
forget to recruit workers from the
State. The previous Members rave
already mentioned that ‘-by recruiling
staff and workmen importance must be
given not only to the workers and un-
skilled people of the locality but a.so
‘to the administrative staff on the ex-
-ecutive side also. Some of the limited
-compainieg are recruiting persons from
amorig the local people in unskilled
_jobs only. The hon. Minister must take
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into consideration that at least some
of the members of the executive must
be recruited localy to form core an
the executive side. To my knowladge,
the Minister has praised the efforts of
Shri K. Mohan Kumaramangalam for
formulating plans for steel plants, I,
as a member of Salem District, request
the hon. Minister that the Salem Steel
Plant must not be disturbed in its
work by merging all these plants. I
want to remind the hon. Minister tirat
the Salem Steel Piant has taken rome
shape because of the efforts of Shri
Mohan Kumaramangalam. So, I wish
that Mr. Patnaik’s name must also be
mentioned in executing the Salem S*rel
Plant. So far as this Steel Plant is
concerned, for a long time, the Mem-
bers of Tamil Nadu have been asking
the Ministry to enlighten them on cer-
tain aspects. But in spite of repealed
efforts, the Ministry is silent about
that and they are not inclined to give
details to the Members of Parliament
even.

I take this opportunity to urge npon
the hon. Minister to give some con-
sideration to Tamil Nadu and to expe-
dite the Salem Steel P.an so that Tamil
Nadu also may be benefited. Progres-
sively, India will have a say in the in-
ternational calibre also. If this is c¢1-
couraged, undoubledly, India will be-
come progressive like other countrics.

By merging all these companies,
their share must also be taken into
consideration by way of dividend ani,
in the matter of calculating and audit-
ing, this process should not be disturb-
ed. The execution of the work and the
progress of the work must not be de-
layed. As a representative from Tamil
Nadu, I should say ihat the Govearn-
ment must give some importance -to
Tamil Nadu. For a long time, we have
been asking for the Salem Steel Plant.
In spite of all that, only the present
Government has been kind enough to
cansider our request. 1 hope, the
Janata Government will also see to it
that it is expedited. It is a well-
known fact that Tamil Nadu is a very

backward State in the industrial field.
-
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It the work on the Salem Steel Plant
is executed expeditiously, it will un-
doubtedly develop industrially,

Sometime back, some two men iele-
gation from  China (M.M.I.C.) and
expert committee visited Tamil Nadu
and enquired about the progress of the
Salem Steel Plant. But the committee
is yet to give its findings. I hope, the
hon. Minister will do justice to Tamil
Nadu and expedite the work on tihe
Salem Steel Plant. ’

SHRI BIJU PATNAIK: Agreed .

SHRI R. KOLANTHAIVELT: 1
thank the hon. Minister for that. He is
inclined to look into whatever I have
said. I would again reguest him to do
justice to Tamil Nadu and to expedite
the Salem Steel Plant. If that is donre.
it will surely meet the expectations of
the people of Tamil Nadu.

With these words, I conclude.

W gat K= (JTET) e
wgied, vg W fa=r 9w gwr & swe
waifaw sTsaie a9 g37 ¥ A € )
T WA Heq Us (Sw # ag fgar
gar g f& ey = swfAar
a1, cfgadr, wegz{r ar gl
BT oF FT 2qe fgmr mw g @R
qAAa #ET qgd ¥ 557 & o R
T JITATR. 1974 HIT 1975 7 HF
TE oo @Y Y, g € ooie g1E {
I @A | I FFT g@ A difvaa
a1z fzar 7@ | Y HigT FATETAR
F e warf@r wre efear & w57
fear oYt SuF I AR TF@ TE
uq T gadt sfaar @ sarfEY are
¥fear & oo @ @ & =T FrrEiT A
WA TIA G I FAT 4@ ¢ |
TEY S3rac WY o @@ 1 g wwr
T & fEd weEwn, R, g,
faaré mifz 3 Gur wX Fr Refad
L gE @™ g ) T® Tw® 10.6
Ffma en A bz @ & Afww
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I FAfady ) TP F fow F@ Q@
gaomy fear o w@r g WX A a9
wer Tar § fie 918 a8 F 79I IOTRA
12. 6 fafsga == & st 1 gady
GaTaTT 1 § WY A w7 FHAT T ;A
FraT W& &, #ifw TR F IEARET T
g1 W FY AT FT FA=_]TN FA>@T AT
TEA & | WM AT FWT BT EF
TAY F=AT A A @7 WX IART
ToET T a7 FL F FHL AW 6 A&~
@ H LT T | AT AT JH SN2
T FT TTQTA AT FHTX TW & SUTAT & |
SR foaw gATEaETe ¥ TR0
AT IWEN FJeNTH WY gRE ar qar o
ar g W H g7 wfqer € &0
FIAUT I FF ¢ | 929 gC AW ¥,
AT WX SFIGST F LT H 1A &7
STAATH aga ATl Fgaqi o1 W&

afym gart agl ot Sar J@r g
AT 7FTT FATH F faq & w1 sa|r
TEHTH FA " §, agt aw f§ sd«
of T & A 97 §, 9 fv ggr
qraT, figs &F I9T @ A | AT TiEH
AT EFAe & wivor feaar sTR-
FiafeEdoT gy mar g siefama =Y
qu F F faa

WEHT % HEFdT WL qI+q
F HTISH 1, 2, 3 & i w=faay =
arw fear T § " ag swafrar  @&e
o f s sfear ¥ afegersse §
qgd ¥ & | a1 I FfAgi w T WY
gfedse €Y =k 91T Fiegegse &
SAFT HEOAT w1 ot feAv wmr § WA
a?raﬁwmaﬁrtgﬁrlm:ﬂum%
waTs gg Joran fy arar fafast &
SET AAT SAMEAT | &Y & w7 AWl
Sog BRI &, :IOIRE T g E.
IY @ IS WAWT g 1 qb
TaAHe wrw ifewr uEr F  ATaEga
Ewa:wﬁm@'&g,%rfﬂqgﬁwt
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(= g w=<)
warfET g o fafasy & mawr &, o
w3 w4 1 = 1 @1 gea=wT
g & SfFw oo &= 7 w8 aforw
feamd &, TR aqr & av AV weEw
v § for it gewrtwe g @ SwyE Hi
BIART AT AT ?

Aw g T aarar & 5o a9
FofAal ¥ & oew ¥ Wl sqar
| g, ®T 22,000 FAT To F
IR AT B, WX IIAY 1wl
TAH WA FT AT 7EY & IAT. TAQACEHE
¥ WRTAT SAE a1 30,000 FUT
Y FT FAALRHS AT E | §Y AW FgAT
g s &7 warfedt v gfear %
frg a9y w7 &rfw &= omiET w1
o1 sef@m § Ia9 a8 QU F HF
"R AT FTOETT HTY 793G H1 9O
FT P |

# wefY St vt aurs T § v I
ATT WSBT FIH ISMET g, g IJW HT
EHIATHT WX JorE & fgor & & Ak
wWa w=eT faq o 1§ 78 & TFar
g1

# It qurs F|ar g fr ow aga
WoBT FIW IgA ISAT A IW F fegm
¥ g HATF Y IFWHT AT GEmE
& fer & 1 & gomar g fr sww et
fas st afi rawar &

SHRI VENUGOPAL GOUNDER
(Wandiwash): Mr. Chairman, Sir, in
the Statement of Objects it is stated
that this Bill has been introduced with
a view to bringing about greater efli-
ciency, better management, better plan-
ning, an1 so on. It is admitted that
the present get-up is inefficient or im-
properly planned or managed aaqd,
q:uereiore. the Minister says, this 13ill
has been introduced. If you are unable

- to'manage a’' small house, I would ask
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you, how you are going to manage a
bigger house. That is the question.
All these companies are now sought to
be brought under a single unit.
This will be a big problem for
management. Even in the case of
small units, there have been lot of com-
plaints about favouritism, nepotism,
and so on. Instead of bringing about
improvement in the present set-up,
you are bringing all these units under
one single unit. You have to con-
sider whether it is possible to achieve
efficiency or proper planning or proper
management with the present set up.
The steel industry today is exporting
to the maximum extent possible. There-
fore, you cannot say that it is ineffi-
cient or is improperly managed. If it
had been improperly managed, it
could not have exported to the maxi-
mum possible extent. Therefore, 1
would request the hon. Minister to
consider whether it is possible to retain
the present set-up. I1f all these com-
panies are consolidated and brought
under one single unit, the officials will
never take decisions; the competitive
spirit will not be there; there will be
only favouritism nepotism, and so oz.
Therefore, kindly consider whether it
is at all advisable to dismantle the pre-
sent set-up. My submission is that the
present set-up may be retained.

There are many complaints particu-
larly in regard to execution of works
and giving contracts to foreign coun-
tries. If rules are framed in such a
manner as to prevent such things,
favouritism and nepotism and so on,
it would enable the steel industry to
function more efficiently even with the
present set-up. There are a lot of
reports that, even to CIA agents, con-
tracts were given. These things should
be avoided. We should have stricter
control in this regard. We can do
that even with the present set-up.

The Salem Plant was announced and
executed. But it is only on paper.
They are doing only road works.
There is no progress at all there. I
request the hon. Minister to look into
this matter also.
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Tro Wt Fag (FrTAqT)
gatafe g@iza, w9y e qraa faa
ot et & waowifor Ao & T
FIqT § TEAAF WET FT IJqH[ IAT
Zr =rfga, afer I=7FT o g wgr fw
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ITHY JqIEH EH1 Afg, T IAR
sarET AR WY g fw oA 9 s
grite qgdY arT fawrg, TeTdET #/i
FUTgR FY Tl aE< fwgr w@r 97 )
FE@T =T &9 gHr w9 g &
F wea TEST AMET AET | T
I F gAAST F AU AT AT
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fRaTa =it FARATIH 7 ST FY
I F TIGT HT AT AL AL AT,
Jq FIATA TR AN, W qEAEF,
¥ AFT WIT TAo THo ¥ro dHro &I
ga fwar | wF qrFEt 9T TR
IV FT AT T @IE |

g U s ¥ Wex WIT ITF
s & 9T 9 fRdr 9T aET FEAT
TR § | WA TAST F WETC TC
TET FY AT TEHAT §, AV 9@ A THR-
Haew gra o gadeq f&y w1y @,
FT & ar 7 ot AFT FE TR

TS gHTR &S a8 qfeers geomsir
#r w7 feafa & ? IA«Y wr=fad sr
Grreran ag & f 1960 ® zmer w1 T
1180 ¥97 wfw ==, fegar & w1
1900 &Yy Sfa-ea, JHRA BT 4100
wqy wfa-za A fawmmoaas &=
iz wT 600 &Y Ffg-z7 ar 1 oF &
wfsers ooz 7 T.xfad & Ta af@ua
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TFETAr 1 HATT § | Ty Tg
waEs g f& gev@ savr w1 gadesT
fagr sty 1 wAAT I, o W
T T 9 fa=r #1 fF owegar & oy
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st g 1+ 37 fawfeal & erss wgr
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ATASIT T A H Tg7 9T HST-AqAT
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&Y 939 fF T ST "y &) TR IANT
FT QU wAqGT g | TEr Freor g fw
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HAA d5€0 (@ q6d ¢ & 49
QAT ¥ FAT @09 Y qFAT § | F4AT
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g ) FETard ar g &), afeT aa y gy
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[0 Twsft fag]

wq ¥ I T 72 ¢ fr fasw IH a9l
¥ guw Er fe IR A W IO "@er
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HHIIT 120 T gT & 1 90 wifww
&7 ¥ 9 W@ § faad daa 44 afqwa
Iz gIar g 1 g7 gfiz ¥ o gEa
IANIT Tga g ST § | 5 6
T AMT & AT ITMT T AT FTE
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afea & 77 FIF 3T F7 A9 FCH
a9 w8 fawr ¥ awdw w10

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Chairman, Sir, I
join my friends on this side of the
House in opposing this measure. I
have listened very carefully to the
speeches that have been made. What
disappointed me particularly and what
makes me feel rather doubtful about
the whole thing is that the Minister
had promised at the time of the intro-
duction of the Bill that we would have
a fuiler discussion at the time of the
consideration of the Bill; Yet, all the
did was to get up and move the Bill
and not tell us what exactly is bahind
the Bill. It is no good having his
running commentary; that does not
help us. I know that he is very good
in this running commentary even when
the subject is not his. He may he a
crown jewel or a diamond or a slar
or a ruby in all his little remarks Lhat
he makes here and there, but I cannct
understand why on a serious matter
like this. he could not take the House
into confidence and tell us exactly
what is meant by this Bill. I have
come (o my conclusions .....

SHRI BIJU PATNAIK: I do not know
wheather you were present in the House
when 1 introduced the Bill. When
Shri Stephen opposed it at the intro-
duction stage, I gave a  detailed ex-
planation why it is required. I do not
think, you were there at that time.

SHRI C. M. STEPHEN: The conven-
tion is that when you move the Bill
for consideration, you tell us why this
Bill.

SHRIMATI PARVATHI KRISH-
NAN: I was present at thaf time. Y>u
spoke for five-ten minutes and you
think that it was a detailed explana-
tion. You touched on the fringe of
the matter. That is why, when I
started, Mr. Minister—it would do yvu
good sometimes if you hear what
other people say—I said that you had
promised a fuller discussion and sure-
ly a fuiler discussion would be on the
basis of a fuller contribution from you,
not just ten words, which was your
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introductory statement. 1 was jpre-
sent at that time and I am present to-
day also and I have heard what you
said when you introduced the Pill.
You did not say anything.

SHRI O. V. ALAGESAN (Arkonam):
That exactly is our charge also.

SHRI BIJU PATNAIK: I shall reply
after hearing the hon. Members.

SHRIMATI PARVATHI KRISHNAN:
Then, can we reply also after hearing
you?

SHRI C. M. STEPHEN: What should
we speak on?

SHRIMATI PARVATHI KRISHNAN:
I have no objection to his replying but
we should also be able to reply to hira
after hearing him. We have not heard
him on this Bill.

SHRI O. V. ALAGESAN: Quite vight.

SHRI BIJU PATNAIK: The Bill is

there.

SHRIMATI PARVATHI KRISHNAN:
There is a limit, Mr. Minister, to your
policy of “hearing no evil, seeing no
evil and speaking no evil."” You did not
speak. The evil may be that you
speak at the end. But anyway, to
come back to the Bill itself now that
we have had this little passage-at-
arms, always pleasant with a Minister
of Mr. Patnaik's qualification and
his ...

SHRI C. M. STEPHEN: attainments.

SHRIMATI PARVATHI KRISHNAN:
Attainments, I would not say, but de-
corations—he is being given a lot of
decoration to-day.... (Interruptions)
Mr. Ramachandran, you were not here.
Many decorations were showered on
him—crowns, rubies and the like.

(e BN

Anyway, coming back to the Bill, 1
would agree with Mr  Stephen that
this Bill has really in it much moe
than meets the eye because the whole
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idea of SAIL when it was set up, as
we understood it and continue to un-
derstand it, is that SAIL would be a’
holding company to coordinate tle
activities of the various Branches that
were required for steel production and
co-ordinate the different steel com-
panies. Now, on the one hand, one step
that you are taking now is to bring
these various autonmous steel compa-
nies under one management, that is,
the SAIL. Hindustan Steel, Bokaro
Steel Salem Steel, Sail International
Bhilai Ispat, Rourkela Ispat, Durga-
pur Mishra Ispat, the wholly owned
subsidiaries of the Steel Authority of
India Ltd will be merged in SAIL and
that the whole idea of SAIL being the
co-ordinating factor now goes as far
as this is concerned. Perhaps a single
management may bring more efficien-
cy—I do not know, but, at the momeant.
as | see it, these being in differert
areas and functioning as they hive
been doing, certain decisions have bean
more speedily taken because of the de-
centralisation. Now, you will centra-
lise the whole thing and, therefore,
with the experience that one has with
things like the Railway Board, you will
have to wait a long time for even a
small decision to come. Will this not
happen? Is that danger not there? It
is one thing for you to shake your head,
but I would like to be convinced how
that danger is not there.

SHRI BIJU PATNAIK: If you m=ean
the south, it is there.

SHRIMATI PRAVATHI KRISHNAN:
Yes, it is a danger. You  will agree
with me. Then come with another
amendment. You have already given
some 20 amendments only 10 minutes
ago. Come with a few more amend-
ments or withdraw the Bill altoge-
ther. ...

SHRI BIJU PATNAIK: Sir, I request
that time of the House may be extend-
ed tn complete this Bill because theve
will be no other opportunity as to-
morrow the discussion on President's
Address being. 1 would beg of the
House that the time of the House be
extended by one hour. ...
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SHRI C. M. STEPHEN: You cannot
rush it through that way.

SHRI O. V. ALAGESAN: I would
like to point out to you that the hon.
Minister has been from the beginning
wanting to push through this Bill to-
day and wants to hurry us.

SHRI BIJU PATNAIK: 1 am only
requesting the House.

SHRI O. V. ALAGESAN: 1 want to
make a submission. The time allolte<l
for the discussion and disposal of this
Bill is 2 1/2 hours. Now hardly 1 1/2
hours have been taken to-day and an-
other hour remains. Some of us on
this side want to speak on this Bil!
and express our opinion. The hon.
Minister cannot hustle us through this
Bill in this manner.

SHRI BIJU PATNAIK: I am not
hustling. I am only saying that the
time be extended.

SHRI O. V. ALAGESAN: We are not
prepared for that.

SHRI C. M. STEPHEN: No, we are
not prepared. Not one miuute we are
prepared to sit overtime. You can
continue tomorrow.

SHRI BIJU PATNAITK: Then let us
take the vote of the House. Tomorrow
it cannot be done because discussion on
the President’s Address starts. That
is the problem. Otherwise 1 would
have no objection.

SHRI O. V. ALAGESAN: We cannot
help it.

EHRI BI1JU PATNAIK: I requesl
that the time of the House be extended
by one hour.

SHRIMATI PARVATI KRISHNAN:
You cannot have the House extended.
we are agreeing to it.

MR. CHAIRMAN: The discussion on
the Bill started at 4.33 p.m. By 6 pm.

1 hour 2 minutes will be left. Now,
Coafyg ' [ LI
IJ
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there are two courses open. Either we
adjourn at 6 p. m. as usual or the timne
of the House may be extended for at
least 1 hour 5 minutes.

) :
SHRI O. V. ALAGESAN: No, Sir, we
do not agree.

SHRI K. S. CHAVDA (Patan): The
time of the House may be extended by
one hour. The discussion on tbke
Motion of Thanks will start tomorrow.
So the Bill should be completed to-day.

MR. CHAIRMAN: I am in the hands
of the House.

SHRI C. M, STEPHEN: There are
certain conventions which are observ-
ed in this House. We are liable to sit
in this House only upto the time tne
Specaker has prescribed. If the House
is to sit beyond that, it has never hap-
pened that the extension is accomplish-
ed by a vote.

The views of the Opposilion must g'so
be taken. If the Opposition oppose
the extension, then you can have the
vote of the House and forget about us.

For my party 1 say, we are opposed
to it.

SHRI BIJU PATNAIK: I request the
Opposition to see to the convenience of
the Government.

SHRI C. M. STEPHEN: We are not
prepared.

SRI Blju PATNAIK: Then we
should put it to the vote of the House.

SHRIMATI PARVATI KRISHNAN:
The decussion on the President's Ad-
dress is to be taken up at 2 O' Clock.

=t gaarw (Ffziz) : gwrafa w2r-
g7, €9 fa=w #1 34 fa= g% w2 & fag
agr fear s
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SHRI C. M. STEPHEN! Let it go to
Monday.

This is very important Bill. We uare
going to ask for further time for dis-
cussion on the Bill. There will be
speeches on clause by clause considera-
tion of the BIillL

N JqT ST & Ha™g o
g Hat (st wTv W ) §ady
FTG & HErd H 417 7 WA T, A4,
7g sarer Sf=a rar fr w0 fas £1 19
wrer & g < faar o7 0§ fag
A F AN 99€q 1 § T farsarar & ag
qdle Faar wgar § f& ¢¥ swa =W
ITHRT WgGIM HAT wifgd #HI1T §F [qI
T & fadi & wY F2a1 g fF T sa=n
qA F )

SHRI C. M. STEPHEN: We are nol
prepared.

=t agaw g8 "aTe fagre w77
ZH AE § TGV AT =iy | A TEAT
gAR g AT FfEE I ST R E )

st wrenr @@ ST SfEa ar
7Y grm, A, fF oF 972w |@r F#%
TART AT gY QU FT fovar sma @ &
AR B9 ¥ T« oy yrdar s7@v g

wwrafa w@ : srEr Sfsa @y
grm & oo @3 #Y wgafa & ¢

SHRI SAMAR MUKHERJEE: It
should not be passed to-day. Let it
continue tomorrow.

N wior | ;o § T ) wegnfa &
FEAT wEaT g, rHfEY g9 FY
@/ Z N
SHRI C. M. STEPHEN: None among

the Opposition Parties is prepared for
that. We are not prepared for that.

. also consult the
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Even some of the Members from the
Ruling Party also wanted that it should
be taken up later on.

SHRI BIJU PATNAIK: There is none
amongst us who wants like that.

T AT qIT : FA qE N
TN &1
SHRI C. M. STEPHEN: The Minister

is taking it in a very casual way.
We have to protest against that.

MR. CHAIRMAN: I do not think it
will be proper to decide it on vote.
If there is agreement ......

SHRI C. M. STEPHEN: No, there is
no agreement.

SHRI BIJU PATNAIK: Unfortu-
nately, then the Budget comes. The
whole Session will go like that. It is
the difficully of the Government
Business. 1 would plead with the
Opposition Members to co-operate
with us.

SHRI C. M. STEPHEN: Heavens
are not going to fall.

SHRI BIJU PATNAIK: When the
Government brings the Bill, they can
oppose jt, they can discuss it, but
they cannot block us in this fashion.
We will have tg request for further
extension of time.

SHRI C. M. STEPHEN: To accom-
modate you in the matter of a Bill
against which we have the strongest
opposition, you want us to sit over
time and help you!

SHRIMAT]I] PARVATHI KRISH-
NAN: The practice normally js when
there js something which the Gov-
ernment considers so important that
it has to be taken up here and now
and it is likely to be delayed by the
Budget, then the Government should
Opposition earlier .
during the day or it could be brought
in the Business Advisory Committee
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[Strimati Parvathi Krishanan]

where it was not put in this way.Hours
were to be fixed in the Business Ad-
visory Committee and at that time
also jt was clear that it was not going
to be finished by six O'Clock. Why
at thig late hour are we asked to
sit late when many of our Members
have gone away? If the voting comes
they are not here. How can we do
it? We think thig Bill js a matter
of imporant policy.

SHRI C. M. STEPHEN: We propose
to force Division on this and even
Division on clause by clause every
clause.

SHRIMAT] PARVATHI KRISH-
NAN: If the Government considered
that this wag absolutely important
and had to be completed before the
Budget, was taken up, there are ways
to do that ags has always been done
in Parliament. Very often we know
in advance. We agree also that one
hag to sit late, Yesterday, for instance,
it was agreed that everybody would
sit till 7 O'Clock. It was done by
agreement earlier. Everybody knew
about it. They were all prepared for
it. Now, at the eleventh hour, just
three or four minutes before 6 O’
clock, why do you ask us to sit till
7 O’clock? We cannot agree.

MR. CHAIRMAN: I am trying to
see whether there is an agreement or
not,

SHRI O. V. ALAGESAN: No, Sir,
definitely, we are saying no.

SHRI BIJU PATNAIK: I would
request that the time of the House
may be extended today till the Bill
is passed.

SHRIMATI PARVATHI KRISH-
NAN: Then we will walk out. That
is wll. How can you cooperate in
this way?

MR, CHAIRMAN: Let us try to
avoid this unhappy situation. =

SHRI BIJU PATNAIK: Govern-
ment would have no objection to
postpone jt to another day. But long
gap is there. The President’s Address
will be coming up tomorrow. There
will be no time tomorrow. Then it
will go on for three days. After that
the Budget has to be passed. The
Budget Discussion will take place.
So, it will be postponed. Rule 377
and other things will come in. So,
it is not possible tomorrow,

SHRI O. V. ALAGESAN: If Gov-
ernment had been so serious, the
Hon. Minister could have got priority
for this Bill There were several
other things which came up earlier.

SHRI BIJU PATNAIK: Sir, Gov-
ernment did not think that there will
be so much of unnecessary heat on
this thing.

SHRI O, V. ALAGESAN: It is
treating the House in a casual way.
He is treating this House in a casual
way.

SHRIMATI PARVATHI KRISH-
NAN: Sir, it should have been done
earlier. We cannot allow this as a
precedent. All this shows that the
Government js undecided. This has
never happened before.

SHRI BIJU PATNAIK: You have
already taken 10 minutes. You could
have finished within these 10 minutes,

SHRIMAT] PARVATHI KRISH-
NAN: I am very sorry. Mr. Minister,
as ] said, at the Business Advisory
Committee if the point 'had been put,
the Business Advisery Committee
would have found some time for it.
Now, we have adopted the Business
Advisory Committee’s Report. At
that time, Mr. Minister, you could
have said it.

SHR]I BIJU PATNAIK: The Busi-
ness Advisory Committee gave us
2 1/2 hours today but the other
things elongated taking more time.
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SHRI C. M. STEPHEN: One diffi-
culty ig there which you will under-
stand. e
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SHRI C. M. STEPHEN: I want to
make a submission here. We make
our own calculation, We knew 2 1/2
hours were allotted to this. It was
known. The discussion started at
4 pm. It was very clear fo us that
the voting cannot take place before
6 O’clock. This is a subject on which
we will call for Division.

MR, CHAIRMAN: I think that Mrs.
Parvathi Krishnan has said all that,
what you are saying now. What I
think is this. If some agreeable solu-
tion is found out, that will be better.
I wil] try to know what is the sense
of the House.

I would like to know what is the
sense of the House—whether it should
sit upto 7-05?

SHRI C. M. STEPHEN: No.
SOME HON. MEMBERS: No.

MR. CHAIRMAN: What jis the
opinion on this side?

SHRI BIJU PATNAIK: Yes. Ex-
tend it .e

SOME HON. MEMBERS: Yes.

SHRI C. M. STEPHEN: 1 say, the

‘Noes’ have ft. Sir, T rise on a point
of order,

MR, CHATRMAN: The time of the
House will have to be extendeq upto
7-05.
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SHRI C. M. STEPHEN: How can
you have the sense of the House in
this way? You are taking the sense
of the House and they said ‘Yes’ and
we said ‘No'. I say, the ‘Noes’ have
it. A motion ig coming here without
any understanding. Under what pro-
visions are you putting the motion to
the vote? Under what provision are
you putting it, without notice? Sir,
by understanding, everything is pos-
sible. What I say is, you cannot put
the motion to the vote of the House
without notice at all. How can you
take. thig motion? It is most unfor-

tunate. (Interruptions).
. I -

18 hrs.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): May I submit that usually;
when the House is to be extended be-
yond six the practice hasg been that the
Minister for Parliamentary Affairs or
his colleague consults various groups
and leaders of the Opposi'ion including
the Independents in the House. But; I
find that that has not taken place to-
day. Now; suddenly just before six;
you ask us to go on. We have our own
programmesg and meetings. We can-
not Bo on sitting like this. That is
our difficulty. Please do not go by
majority or minority. After al] you
must also look to the convenience of
the entire House. If were haq told
this ahead of time, that we may have
to g0 beyond six, it would have been
all right. My request js this. Don't
let the House and the Majority Party
follow this kind of procedure. By
majority you can extend. But let us
not also forget one thing more. Every
extension beyond six also is a burden
on the entire Secretariat and office

staff who are working here. This
point also needs to be mentioned
here. .

MR. CHAIRMAN: I will just re-
auest all of you not to be adamant.
You just come to ap agreement.

SHRI C. M. STEPHEN: We are
not adamant. I am here rising on a
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point of grder. The point of order
is this. You cannot vote the motion
verbally. Where is the motion? Let
us ser it. What is the motion for?
Who considers the admissibility of the
motion. There is certain procedure
for the motion. Where is the motion?
What is the motion? Who has ad-
mitted it? Where js the notice for
that? Without that, how can you put
it to the vote?

SHRI. C. M. STEPHEN: You can-
not pu: the motion that way. (Inter-
ruptions).

SHRI GAURI] SHANKER RAI
(Ghazipur): The motion has already
b:en voted.

MR. CHAIRMAN: I am in the
hands of the House for whatever you
decide. (Interruptions). )

SHRI C. M. STEPHEN: 1I say No.
When you ask us to say Ayes or
Noes, some say Ayes while some
others say ‘Noes’. Under what autho-
rity can you say that before YyYou
call for the division? So, I rise on
a point of order. This is a danger-
ous thing.

SHRI BIJU PATNAIK: Mr. Chair-
man, Sir, (Interruptions). It is not
dangerous. The Janata Party does
not want to make a precedent, The
hon. Member, when he was in the
Congress Party, not only did many
precedents like that and wiped off
the Opposition and sent us to jails.
So, let us not talk of precedents from
those benches. We are not prepared
to hear them. I would like to strike
a compromise. That is, we may sit
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late on Monday. (Interruptions).
Let ugs keep our places. I am pre=-
pared.... (Interruptions).

SHRI C. M. STEPHEN: We are not
here to take it like that.

SHRI BIJU PATNAIK: I am not
speaking to you. I thought....(In-
terruptions). Let them not teach us
the norms of democracy.

SHR] C. M. STEPHEN: Norms I
can te€ach you. (Interruptions).

SHRI BIJU PATNAIK:
also shout like that,

We can

SHRI C. M. STEPHEN: Shouting
was not started by me. (Interrup-
tions).

MR. CHAIRMAN: All of you please
sit down. I am on my legs. I would
request the House not to go into the
controversy.

SHRI BIJU PATNAIK: I am mak-
ing a proposal. If the Opposition
agrees, on Monday, after six of the
clock, if they are prepared to sit for
one or one and-half hours, that is all
right.

SHRI C. M. STEPHEN: No. There
should be negotiation.

SHRI BIJU PATNAIK: No negotia-
tion. Tt should be accepted.

SHRI C. M. STEPHEN: You can-
not carry on business like that. You
talk to the Leader of the Opposition;
you talk to me and talk to other
leaders.

"

SHRI BIJU PATNAIK: Excepting

Mr. Stephen everybody agrees.

SHRI C. M. STEPHEN: You talk
to me. (Interruptions)

t.
MR. CHAIRMAN: I think Mr.
Stephen should agree to this.
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SHRI C. M, STEPHEN: 1f the Par-
liamentary Affairs Minister puts to
us formally, we will be agreeable.
Let it be formally put to us. If it is
put at the bargaining counter, then
we won't agree, The Parliamentary

_Minister must talk to the leaders. We
" will certainly be amenable. Let there
be a formal motion.
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SHRI O. V. ALAGESAN: We wure
not prepared to bow to the arrogance
of this Minister,

SHRI BI1JU PATNAIK: 1 was pre-
pared to bow for nineteen months in
their prison and he is talking about
the arrogance of the Minister!

(Interruptions).
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MR. CHAIRMAN: The Minister has
moved the motion. Ig it acceptable
to the House?

PROF, P. G. MAVALANKAR: On
Monday we should sit only for one
extra hour and not an hour and a
balf,

MR. CHAIRMAN: The motion is to
extend the time by one hour and five
minutes. The time left for this Bill
is also one hour and five minutes. I
think it may be agreed to.

SOME HON: MEMBERS: Yes.

MR. CHAIRMAN So, it is agreed.
The House stands adjourned to meet
at eleven of the clock on Friday, the
24th February, 1978.

18.0% hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Feb-
ruary, 24, 1978/Phalguna 5, 1889
(Saka).



